SUPREME COURT OF INDIA
A.Mohammed Yusuf Khan & Ors.
Vs.
K.Muthu
C.P.(Civil)No.153 of 2007
(Tarun Chatterjee and Harjit Singh Bedi,JJ.)
25.02.2008
ORDER
1. This Contempt Petition has become infructuous in view of the fact that the Report as
directed by us vide Order dt.30.11.2007 has already been submitted and the possession of the
premises in question has been handed over to the petitioners. In that view of the matter, this

Contempt Petition has become infructuous and is disposed of as such.

2. The contempt notice is discharged.
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